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CORRIGENDUM
New Delhi, the 16th October, 2015

S.0. 2852(E).—In the notification of the Government of India, Ministry of Finance
(Department of Revenue) number S.O. 1989(E), dated 20th July, 2015, published in the Gazette of
India, Extraordinary, Part-II, Section 3, Sub-section (ii), relating to project cost in last line of para 5
of Hindi version, i.e. “Rs. 2297 lakh including a corpus fund of Rs. 205 lakh”, may be read as
“Rs. 2297 lakh including a corpus fund of Rs. 498 lakh”.

[No. 218/2015/F. No. 27015/2/2015-SO (NAT.COM)]
MAKKHAN LAL MEENA, Dy. Secy. (National Committee)





